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the Saciety in the couniry

Bill to .the vote of the House. The
question is.:

. “That the Bill to provide for the
© inclusion of certain tribes in the
~ List of Schedu]gd_ Tribes specified

in relation to the State of Karna-

taka, be taken into consideration.”

The motion was adopted.

MR SPEAKER : The House will
now take up clausc-by-clause conside-
ration of the Bill. The question is :

“That clause 2 stand part of the

Bill.” At

The motion was adopted.

Clanuse 2 was added 10 the Bill.

‘MR. SPEAKER : Clause I, the
Enacting - Formula and Long Title
stand part of the Bill.

The mwotion was adopted.

Clause 1, the Enacting Formula and
~'the Long Title were added to the
. Bill. _

" SHRI SITARAM KESRI
to move :

“That the Bill be passed.”

MR. SPEAKER : The question is :
“ “That the Bill be passed.”

The motion was adopfed.

1 beg

LAt R
MOQTION RE. ATROCITIES BEING
OQMMH:IBD ON-THE SCHE-

mmmom

91 L/B(N)403 18816 (s)

WEAKER SECTIONS - OF THE
SOCIETY IN THE COUNTRY

[English]

MR. SPEAKER : The House will
now take up further consideration of
the motion moved by Shri Ram Vilas
Paswan on 13th August, 1991.

1 would like to bring to the notice
of the Hon. Members that we have
discussed this motion for 5 hours and
53 minutes. There is a large list. of
Members who want to speak on this
motion. We have allotted five hours
or eight hours or ten hours to Minis-
tries also. So, we shall have to decide
how much time we should give to this
motion. This is an important motion
no doubt, But then we have the limi-
tation of the time also. May I request
that this motion has to be completed
today—may be within 45 minutes’
time but not more than that.

Then, we shall take up the drought
and the flood matter also which has
been pending on the list for a pretty
long time. The Demand of the Indust-
ries Ministry, for which eight bonrs
were given, is being postponed. We
should - take up the Demands of the
Ministries alsc. T hope the Members
wil understand the time. constraint
and will cooperate. Mr. Shyam Lal
Kamal was on his feet.. Hemayplease

speak.

SHRI SHYAM LAL KAMAL
(Basti) : Honourable Mr. Speaker,
Sir, the other day, I was Mog with
the pational problem of atrocities on
Harijans.

LR R
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In contmuing that discussion, 1
would lke to bring to the notice of
the House, the Governments at the
Centre and the State that -adequatc
funds haye been given for the develop-
ment of the Scheduled Castes and
Scheduled Tribes, as the Budget has
permitted. But I am sorry to convey
my views that about 50 per cent - f
the grants is eaten away and devoured
by the demon of corruption. Hardly
25 to 30 per cent reaches the Sche-
duled Castes and Scheduled Tribes
who are actually in need of it. The
village touts who pose themselves as
helpers of these Scheduled Castes and
Scheduled Tribes mislead them and
cheat them. The actual beneficiary is
not the member of the Scheduled Caste
or Scheduled Tribe. Moreover, he has
to bear the burden of all the loans that
are given (o him.

When some of the Scheduled Caste
people, who want to get some loan for
setting up some small scale or cottage
industry, approach the banks, 10 per
cent of the loan which they demand
is taken away by way of commission
straight away. And those who do mot
pay the commission, arc not given
loan with the result that the small
scale and cottage ildustrics suffer and
actually perish and the Lability is
catirely bome by such Scheduled
Castes and Scheduled Tribe entrepre-
peurs who want to come up and face
the burden of socicty by way of
removil of economic poverty.

~ Sis, there is a very subtle and queer

. method of commifing atrocities on

Scheduled Castes and Scheduled

Tribes by the educated people, parti-
culariy, those who are in. Govmmml
service. .

Firstly, an imbalanoe- is creafed by
declaring the Socheduled Castes and
Scheduled Tribes as inefficient and un-
suitable. But the Government has
given avenues and provided a chance
for their promotion from grade to
grade. The Scheduled Castes and
Scheduled Tribes, who ase dealt with
by their senior officers, are not given
justice. Their character rolls are spoil-
ed at the time of promotion, some
type of inquiries are instituted and it
is said that since some inquiry is pend-
ing against them, they will not get
promotion. This type of atrocity is
being committed by higher class
Government servants in a very subtic
manner. The result is that now the
Scheduled Castes and Scheduled
Tribes Employees Unions are perish-
ing. There is vpice of dissatigfaction
amongst them. They are not actually
appreciating good work or the grant
or the help that is given and they arc
revolting against the Government
because of such corrupt practices.

Sir, the political reason for atro-
cities on Scheduled Castes and Sche-
duled Tribes is also mot unknown.
When the clection comes, a search is
made for Scheduled Caste and Sche-
duled Tribe officers and they -arc
posted in districts, particularly so in
the case of District Magisisates nad
Superintendent of Policc.  After the
elections, for one cause or the ather,
within four to six months, they are
fmovadﬁmwwlﬂﬂm
ﬂnwedtoconmemthemm,w
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that there may not be any complaint
in the press or in political circles.
Before the elections, it is shown as if
20 per cent quota is fulfilled. And
after the elections, hardly 8 to 10 per
cent are alowed to stay in the district
and . the rest are transferred to un-
important posts.

With regard to recruitment, I know
a case in Lucknow District.

MR. SPEAKER: No please.
Please do not go into all those details.
I have a long list of speakers and time
is very short. Please do mnot quote
stories and cases. Come to principles

and policies.

SHRI SHYAM LAL KAMAL:
Genevally, 1 do not do it Sir. But this

is ‘a vdry pertinent issue,

Sir, dne Scheduled Caste person
toppedl the list in the competitive
examination. But when the recruit-

ment  was ‘actually made, the person

who stood second was enlisted, the
Scheduled Caste person was denied a
chance. A lawyer in Basti district was
given a lipence to run a petrol pump.
The district supply officer asked him
to'go and start his sales. But after
three days, he raided that man and
caught hold of that man. The petrol
pump is closed for the last five vears.
He is not given a permission. Nor has
a denial been made that he could not
run the petrol pump and that he could
"dispose of .it. He mvcsted lakks of
mpoetu i. . C

' «\hm Please conciude,

SHRI SHYAM LAL KAMAL :
Sir, I visited Andbra Pradesh very
recently and with regard to atrocities
committed there, 1 would like to cast
some reflections on the district
administration including the police.
On 7-7-1991, a Harijan boy touched
the feet of a .. '

MR. SPEAKER : Please conclude
now, There is no time for all this.

SHRI SHYAM LAL KAMAL:
There was another case on 9-7-91.
The boy’s father was beaten up on
4-8C1. A girl was molested on
5-8-91. Then a Harijan boy was
beaten up. Section 144 was in force,
but no arrests were made. Police were
satisfied by simply registering a case.

MR. SPEAKER : You have to
finish in one minute’s time.

SHRI SHYAM LAL KAMAL : Sir,
I would stress upon the need to im-
prove the performance of the police
The Third National Commission on
Police made soime recormmendations
which were verv valuable. The recom-
mendations should be implemented to
make police efficient.

MR. SPEAKER : Please sit down.

Now. what Shri Sonkar Shastr1 speaks
only goes on record.

SHRY SHYAM LAL KAMAL: I
am sitting, Sir.
{Translation]

SHRI RAJNATH SONKAR
SHASTRI (Saidpur) : Mr. Speaker,
Sir. I express my gratitude to you

for having given me an opportunity
to speak, How¢ver, 1 am consirained
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to say that you arc allowing me a very
limited time. Incidents of atrocities on
Schieduled Castes are taking place all

over the-country but I do not want

to ‘go into the details of these imci-
dents so as to-obscrve the time limit
which you have fixed. Incidents of
atrocities have been many and my
friends have dealt with all these
in' detail during the course of their
submission. Sir, I would only con-
fince myself to the root cause of these

incidents. Many Hon. Members have

cxpressed their views in the House
by making repeated references to these
incidents. Flowing speeches are deli-
vered, " detailed figures are presented
all sorts of dquestions are asked to
which the Hon. Home Minister gives
replies and with that the matter ends.
So far as my parliamentary experience
goes, I can say that hitherto only 3-4
hoiirs uséd to be allotted for discus-
sion on' this subject, but it is hcarten-
ing to note ‘that you have allowed
three days for this discussion. Alrcady
we have had discussion for many
hours on this issue.

Mr. Speaker, Sir, during the course
of their submisgion, the Hon. Members
hav: _said that, ‘the main reason for

number’ of ‘friends have said that if
untouchables are givea - economic
powers and thereby made prosperous,
atrocities on them would automati-
cally. stop, Thicre are some other Wio
Mmmmwm

'tomeudonlybygiﬁngﬂampolui-_

cal power. Bmismy%‘iwh

tumhaundﬁél&m

the main
is sacial,

Mr. Speaker, Sir, I am trying.to be
very particular about the time that.
has been allotted to me, but I musf,
place an example before you. Babu
Jagjivan Ram was the Member of this
House in 1977 and at that time he
occupied a very high position. He was
the Deputy Prime Minister and’
Defence Minister. As all know, he
was economically well off. But when
he was invited to unveil the statue of
Dr. Sampurnanand in Banaras, he was
greeted at the airport with the slogams
—“Jaggu Chamuar Vapas Jayo, Vapas
Jayo. Juta Polish Kaun Karega—
Chamar Karega, Chamar Karega”.
When we reached the place of func-
tion and Shri Jagjivan Ram movéd
forwards the statue to unveil it, shoes
and chappals were thrown at him and
slogans were raised—*"Jdgjivan Ram. '
Vapas Jayo, Vapas Jayo, Juta Polish -
Kaun  Karega—Chamar  Karega,
Chamar Karega™. “Dilli se Chamda
laya “sandesh, Bhains charaya Ram
laya sandesh, Bhains charaye Ram
Naresh was the Chief Minister of Utur
Pradesh

.-
T

Mr. Speaker, Sir, one more thing.
I want to say. The Home Minister has. .
left the House. I do not know whepe
he has gone?. He should,have. been.
present in the House to listen to this .
debate as it comcesus. atrocities . on.
Han;ans ‘which is a very imperlant,.
issue.. . Sir, the Kashi- Vishwmt_h
Temple .. .

Y fmt

SHRI MANORANIAN mmn
(Andeman and Nicobar) : Shi .
~ Vilas Paswan 13 ms&ﬁ
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SHRI RAINATH SONKAR
SHASTRI: You leave Ram Vilas
Paswan We do not want him to be
prcsent here as, he is no more the
Minister, We want the Home Minister
tobeptcscnthcre I do not want to
be dragged into this controversy. This
is a very important issue. We do not
raise any objections when the issue
relating to the temple is discussed.
But if you happen to visit Vishwanath
Templs in Kashi, you will find that
the words “Achhut ka Mandir mein
pravesh varjit hai” (Untouchables are
not allowed entry in the temple). Sir
let me give you another example con-
cerning the same temple. Gold oma-
ments were stolen from the temple.
When this theft came to light, a lot
of hue and cry was raised. Our opi-
nion was sought, press people’s opi-
nion was sought in the matter. We
told them that since theft has taken
place, thieves should be punished.
Government should take swift action
to nab the thieves. Thereafter, Kashi
Naresh (the ex-rulsr of erstwhile
princely State of Kashi) issued a state-
ment in which he said that the temple
* hap lost its divinity and that he stopped

visiting the temple some 25-26 years
- back. Throagh the columns of the
local -newspapers - I -asked Maharaj
Kaghi Naresh to tell whether the

temple had. lost its divinity 25-26 years
ago  when Hanians entered the
mpb? T

S!r‘ l would like to narrate an inci-
: g %u, took place in: this House.
. M Shri Lakshmananand Ji
B Ma siatement in the

Shastri had no right to ask such a
question because he is a Shudra, He
further - illustrated his statement by
saying that as a she-deer cannot give
birth to a cub, similarly Rajnath
Sonkar Shastri's mother being a
Shudra cannot give birth to a learned
person. Thereupon, I gave a notice
of privilege motion in this House, and
the matter was referred to the Privil-
eges Committee. But there 00 caste-
ism played its role.

15.30 hrs,

[SHRI SHARAD DIGHE (in the.
Chair)]

Sir, I am constrained to say that
matter of privilege was not pursued
further and then we had to take it
up vigourously. When 1008
Shri Lakshmananand Ji Maharaj was
to come to Delhi himself, we told him
that we have lakhs of followers in

Dethi, he begged pardon.

Sir, as I said the reasons for atro-
cities on Harijans may be economic
and political, but the main reason is
untouchability. The reason is, there-
fore. more of social nature than eco-
nomic. As long as the Home Minister
and for that matter any Government
does not solve this problem, atrocities
on Harijans would continue to be
committed. T was listening to the
spceches of Shri Buta Singh sod
Shri Sita Ram Kesri. I am glad to
note that they said in their speeches
that these issues should not be politi-
cised. But 1 must say that, whenever
discussion on Scheduled Castes take
place, it has become a fashion in-fhe
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House to say that politics should not
bé- drapped into it and . that the
speeches should be objective. But ulti-
mately all sort of politics is dragged
into it. If we po threugh the initial
part.of Shri Buta Singh’s speech, we
shall find that he had said that this
issae should not .be politicised and
we should make owr submission with
an -opeh m’irid Shri Sita Ram Kesri's
speech 'was no exception. He levelled
an allegation against Shri Paswan and
when the latter came out with a
prompt .reply, it created a storm.
- Thereafter - the issue. took a political
. colour. Sir, the discussion which takes
place here is purely political. when
tm:ts and figares are presented. it is
said that “time is limited, there are
olhl:r speakers too and their list is
long Sir, keeping in view the long
list .... _do rot ring the bell, 1 have
o speéak for 40 minutes.

MR. CHAIRMAN : Please conti-
nue, but I told you in the beginning
ﬂiat you wwld get five minutes.

'SHRI  RAJNATH SﬁNKAR
SHAS’“U Sir, there is a village
“wamed Naripattudevia 'in Ghazipur
Histl‘ictoft)'ttari’l‘adcah unider Nand-
licé station. An incident took

them started making speeches. Argn-
ments and counter-arguments follow-

. ed with the result the arguments be-

came so hot that the enfire village
was burnt down. Breast nipples of
two Harijan women were cut with :.
sword in that village. Though FI.R.
was lodged with the police station, yet
no action has been taken so far. The
Government says that there is Un-
touchability Act to take care of such
incidents. The Hon. Minister is present
here. T would like to ask him as to
how nrany people were punished under
the Unitouchability Act during the last
45 years—India’s post independence
‘era. 1 would like to know as to how
miny people have so far been punish-
ed undér the Untouchability Act?
Babu Jagjivan Ram was the Defence
Minister. Sampurnanand statue unveil-
ing episide received worldwide head-
lines, but why did the Governmment fail
to register a case under the Untoucha-
bility Act despite the fact that he was
a member of the Union Cabinet”
Today when murders of and atroci
ties on' Harijans have becomeé a daily
routine, why dom’t the police register .
cases undeér the Utitouchebility Act ?
Sir, these are very strange issues. |
do not want to go into them, but 1
am constrained fo say that thesé fro-
cities aré incfeasing at such 4 -péace

ﬂmit:saﬁcnlvevontéhmgmeit

Thcrcwasachuracterhhna—
yanbyﬂnenameotShunbonk He
‘was beheaded and stili todsy we say

 thet Shambbok wis bifitaded. fu the

modern  thes; thowtand of - Shim-

Hooks - 276" bilfieatcd deipite Bo: trkih-

‘tekice of oy il Tawi: 1 do-REB RN
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whether any law existed during Rama-
yan'era, but now that Act is there
why Shambook is not saved- from
being beheaded ?

We come across another character
named Eklavya in Mahabharat. His
thumb was chopped off and today we
repeat saying that his thumb was
chopped off What happened in
Tsundur recently ? Shri Paswan was
saying that hands and feet of many
were chopped off, but in a matter of
few days, the case would be hushed
up and nothing would come out of it.
Sir, therefore, miere lectures will not
serve any purpose. Our collcagues
claim that théy are renouncers. They
talk of rénunciation but such a renun-
ciation will not solve any problem.
All the people who claim that they
are leaders and social reformers,
change their colour just like a chame-
leon. There' is a need to curb this
practice also. The most important
thing is that we shall have to go into
the depth of each and -¢very issue and
. so¢ what is the problem and its root
sausc. T would hke to present some
soggestions in fhis regard.

‘We had alréady said that this pro-
blem is exclusively a social problem
~ and we shtiai bave to clear our con-
science first in order to ‘solve this
problem. I ‘would lke to quote an
exxmple. In Meerut thére was a Hari-
-+ janl callo@ Kalidas. He had beén ailing

nobody to pick up his - corpse” from
that place. Some christisns weve Hving
In Meerut, the Christians picked up
the dead body and carried it away
and when they started the process of
burial according to their costoros,
some Hindus, people of Bharatiya

.Janata Party reached there and started

saying that he was a Hindu and his
dead body should be handed over to
them. Christians returned the dead
body but as soon as they found that
they had no money to purchasc the
wood etc. for his last rites, they left
the corpse as it was. I am quoting the
reports published in the Blitz. On the
one hand the Government is saying
that the Harijans are our own people
but how do you claim that they ase
vour people. Today, if somebody
trics to adopt Islam religion, such
charges are leived that money is flow-
ing in from foreign countries and Arab
countries, and on the basis of that
money people are being converted as
Mohamdans. But we do not assess
our deeds. K some body is embracing
Islam. what is the reason behind it
Even today, #f some Harijan bride-
goom is passing while mounted on
mare, the result is ‘Kaflara’ episode.

Mr. Chairman, Sir, theréfore, un-
less we follow certain rules and wnless
we implement these mles, soch atio-

‘citiés wil not comst to exit. I am
‘goimg 10 quole corinia instmmipes av’

sz fomva ‘fong time. ‘Oni his why to colfect

T hope that the Hon. Hw!lthhlcr
it pudlicthe; - e . fell down becawse of |

'i’iﬂﬂﬁkumﬂm

civfalwting oreomething Hsd, and he dicd
Tt axtothere. “Hit - déad body was Firbely; nmmmm
Aofiingrdees for throe daps. There was jami and: Sclisduled Cidien.htods Do
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bruq‘ht di_re&ly under the Ministry
of Home Affairs. Merely saying so
that-it is a State subject, will not serve
any purpose. It is not a state subject.
I is & ‘matter directly related to the
Central Government. Home Ministry
should be directly responsible for it.

Secondly. whenever atrocities are
committed on the people belonging to
the Scheduled Castes and Scheduled
Tribes, the Home Minister should
give the Statenients twice in the House.
As soon a8 any incident’ occurs, the
"Home Minister should give his first
statement immediately after happen-
‘ing’ of the'incident and inform the
* Honse that incidents have taken place
at “Toundur and Farrukhabad, and
these: were the reasons, behind them.
After- a month or so. the Home
Minister must ‘make another statement
“in the House stating the action taken
in ‘the matter following that particular
incrdént; and ‘the House should be
- apprised of the specific information
abouf the punishment awarded to the
'culpmﬁ responsible for the incident.
When - the Minister will make the
mtmmts “twice “in the House the
actmn will au!mat:cally begin, where-
asmcaﬂe ofonlyoncstatemcnt the
casc is hushed up in infancy.

- Thirdly, T wonld like to state when
. Priswe.: Mindéter -mounted oh' an ele-

phint weot o that village finmodiately
following the hicident: Fourteen people
people, who arc’: sitting ! thére' this
time. used to sit hero that time. Thit
- time; Chodhaty Chrirsit- Sigh #i was

;mmamm Howas

said that gpecml courts would be set set
up for quick disposal of cases. When
atrocities were oommitted on Hari-
jans in Belchhi, Shrimati Indira
Gandhi had said that the cases should
be decided quickly and for this pur-
pose, special courts should be consti-
tuted. I would like to ask the Home
Minister through vou as to how many
special ocourts were constituted and
the number of people against whom
action has been taken on the basis of
that report. We want a reply from
the Home Minister. If the Home
Minister is unable to reply at present,
he can inform us about the facts and
figures in this regard after a month or
after 15—20 days. Mr. Chairman.

please do, not ring the bell for a

moment, | will take two-three minutes
more.

Mr. Chairman, the Deputy Minister
in the Ministry of Home Affairs,
Shri Ram Lal Rahi is not present

“ herc. Shri Rahi had given a statement

to the Press that arms licences shou'l
not be issued in the country now.
What he has said in his statement
is not possible. The licences for arms
will continue to be issued and the
people will demand licences for guns

- and vou shall have to issue the same.

But 1 would like to submit to you

‘that at the time of issuing licences for

the gun, the Home Minister should
ensure that 100 or 200 gun licences
out of oné of two thousand gun licen-

"-culhaulduhoheiuudwﬂmnm

"1 am not’ giving any definite figures in
- this ‘régard, Yhe Government can fix

Mqﬁhﬁ&ﬁhﬂw
ohe might ask & ueston ‘when
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va . person. Jbelonging. to Schcdnlcd-
Caste, is not able to get food; how
he can afford a gun, wherefrom he
can_gat Rs. 40 thousand for purchas-
ing a pistol. In this connection, I
would submit when you are providing
them scholarships, so many grants,
and other assistance etc., and spend

ing crores of Rupees in this way, dig-
ging wells, setting up industries for
them why subsidy cannot be provided
to them for purchasing guns and pis-
tols. What is the Hhitch in doing so ?

-Sir, now I will say something about
Indian Penal Code. There are so many
lacunae in it. If a Harijan is killed,
the case under section 302 will not
be registered, instead a case under

sections 166, 148 and 149 will be
" registered alongwith section 302. but
the case will not be registered exclu-
sively under section 302; If there is
a dispute with a Harijan, action will
be taken against him under section
107; 116-and he will be arrested under
section 157 and 15——20 people from
one particular side will be arrested.
while only one or two persons from
.the other side will be detained. In
this case, action will be taken under
section 323 and it will be taken only
when S.P. issues the orders. Sir, my
submission is when action is taken
under séction 323, it does not require
the order of S.P. The action should
be delinked with, the SP’s orders.
(Interruptions) Sir, the role of Police
Js also doubtful new. They are not
playing their role propesly. If atroci-
ties 'grc nommltted at. particulat place”
and if Mlcc eaches there within 24

ANy

howgwmm!ﬁmtﬁk‘h

a consohng factor There are hm _
where police arrives after ‘72 hours.
and at certain places and m,m;_._.
casés police does not go -ewen affer
a year and a half and no acion is
taken on this report. Therefore, my
submission is that, there should be
some such arrangements through
which Police may arrive on the spot
very quickly.

Sir, every Government irrespective
of the party, gives an assurance that.
wherever atrocities are committed on
Harijans, the Superintendent of Police
and the District Magistrate of the -
concerned area would be dismissed. .
When Shri Mulayam Singh Yadav -
Government came to power in UP.
he also gave the same assurance and -
the subsequent Government also .
claims the same thing. But the whole
process is only on papers, and when
atrocities are committed, these assu-
rances are only repeated once again,
and nothing is done in real sense, .
Therefore, 1 would say that the diffe-
rence between words and deeds showld
be wiped off. It should be reviewed
and implemented immediately.

Sir, there is already a Harijan Cell.
Its function is to investigate. When'
the case is sent to SH.O. after invest-
gation, he does not file a suite. He
says that S.P. did not render any -
to them. Therefore. I would reqm‘
the Hon. Home Minister that this
Harijan Cell should be given such a-
power as it cah investigate the cases- .
itself, mdregismampm.ﬂenm
mlhemmdpmmﬁemin
thecourt.Unlesntisdmg llmd!iel
o Harijans will niever bo ended.
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§ir;-F ‘Wwo'nt go into the Report of
the Scheditled Castes and Scheduled
Tribes ‘Cothmsion. It is the Report
of an ofte. Sach Reports usually
come. ¥ you give all the powers to0
the ' cammsission, it wo'nt fetch anv
particdar gain. The atrocities on Hari-
jatts are being committed because of
land ‘disputes also. There are land
disputes everywhere. In view of these
disputes a decision was taken that
harren and infertile land should be
distributed among the Harijans. But
actuall)r how many persons got posses-
sion of this land. For giving possession
action has to be taken under 198(4).
I belong to Uttar Pradesh and I know
that this. has not been done. If you
can tell me that this has been donc
tmdcr 198(4) even in one district—
be.it. Benaras, Ghazipur, Jaunpur or
any . other, I would think that the
enactment of law has served a pur-
- pose. 1 challenge no police officer has
ever taken any action under 198(4)
in my vnllnge It is only on papers.

"I'would Tike to conclude by saying
only one thing. Bveryday we hear
about reservafion for Scheduled
Castes. T will not go into the details
as 1o who is guity or what should
be the percentage of seservation etc.
1 may. tell you that backlog of the
quota of reservation - has not been
filled even till today. It will not be
filled bwause your intention is not
cleas. Earlu-.r it was said that Hari-
jans are sot available, When they he-
came, aannbl;. it was.seid they were
not -
 able, they said.they -are not capable. .
. When ﬂ)qﬂanim became . capable it

., When they became sait- -

was said they are not trustable. Even
after that many many “ubles” wouold
be added.

I may tell you that an interview is
being conducted in Benaras Hindu
University. I received a phone call
vesterday that about forty candidates
of Scheduled Castes having first class
are being interviewed by different
departments of the University. I have
already informed Kesariji and Arjun
Singhji about it. Paswanji is sitting
bere. When his party was in power
I had informed him also. He called
his Secrctary and dictated a letter.
That letter was dumped there and the
matter ended. Forty persons are being
interviewed and in a University where
there are four thousand lecturers and -
Professors only three belonging to
Scheduled Castes are there. You would
sce for yourself that not even one
would be selected out of these forty
candidates. I will resign from my seat
in the Parliament if it is otherwise.
Our leaders shed crocodile tears on
the plight of Harijans. They give long
lectures but when they are in a posi-
tion to help they forget their duty.

There is no reservation for Sche-
duled Castes in any legistative council,
whether it is Uttar Pradesh or any
other State. Not even a single person -
belonging to Scheduled Caste has got
clected to the legislative Conmcil on
the basis of reservation but still our
leaders say they are champions of the -
canse of Scheduled Castes. Same is
true of Rajye Sablia. No provision-has
been mide in the Constitution far:the
Schahitéd Casken o0 that ¥y ¢an. get
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elected to Rajya Sabha or Legislative
Council.

Shri Charan Singh got a person
belonging to the Scheduled Caste elect-
ed to the Legislative-Council in. 1977.
If your party bas dope something
similar, it deserves to be congratulated.
‘At least a serious thought should be
given in this direction. (Isterruptions)
Some of my friends are ftrying to
justify. Mr. Chairman, Sir, I am con-
cluding. My friends are right in saying
that they have alrcady implemented
reservation but 1 would like to teil
them that will they remove the name
plate displayed outside Vishwanath
temple which says that untouchables

. (Interruptions) .. that name plate
should be removed from the premises
of Vishwanath temple, now that they
are going ahead with the construction
of Ramjanambhoomi temple in
Ayodhya. (Interruptions)

SHRI RAM NAIK : We will go
with you there and stage a ‘Satya-
~graha’.

SHRI RAJNATH SONKAR
SHASTRI : I would like to submit
here that the matter of atrocities on
Scheduled Castes is a serious matter.
We should not indulge in allegations
and counter allegations or try to
justify. If proper attention is not paid
in this regard, the situation may dete-
rivrate.

" "When Mahatma Gundhi had- given
" the name of Harijan to these classes,
“Dr. ‘Ambedkar had said in the House
“that: he: wamts to ask ome Question
“from Midhatma Gamdhi. He said if

Harijan means children of God, then
are those . sitting .in - this House
children of devil. Many people got
irritated at that time. Loud protests
were made - against this remark. To-
day we try to justify when the matter
of Harijans is raised. The matter is
ridiculed.: Allegations and counter
allegations are made. I would like to
submit that merely levelling™ allega-
tions and counter allegations will-not
serve the purpose. We should have
good intentions and try to implement
the suggestions made from time to
time for the upliftment of Harijans,
by rising above petty political copside-
rations. A question was raised in this
regard in the moming and the Govern-
ment had given some suggestions. Un-
less serious thought is given to these
suggestions atrocities will continue to
be committed against Harijans and one
day India will become a butchery for
Harijans. Then Harijans will be forced
to embrace Islam and Christianity. It
would be said thereafter that there is
politics in it. Muslims are getting
people converted and money power is
being used. Similarly, Christians are
luring people by money. I mean to say
that the matter is very serious end it
should be taken seriously. '

I have put a few" quesuous to the
Hon: Home Minister and would like
him to reply whenever it is convenient
to him. But he must reply to them.

|English]

MR. CHAIRMAN : 1 now allow
the Minister' of Civil Awiation~and

- Tourism' Shri Madhav Rao: Scindia to

make a statement regarding the tragic
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ur crash of Indian Airlines plane near ILS landing at the Imphal anpbrt_ls

'_ lmphal, Masipur on the 16th August,
1991.

SHRI RAM NAIK: Sir, it is
rumoured: that he is resigning taking
moral - responsibility of the accident.

STATEMENT BY MINISTER

Accitjent of Indian Air Lines Aircraft
- wear Imphal

[English]
.. THE MINISTER OF CIVIL
~ AVIATION AND TOURISM (SHRI
MADHAVRAO SCINDIA): Mr.
" Speaker, Sir, It is with deep anguish
" that 1 report to the House on the air
crash at Impkal, Manipur on the 16th
August, 1991 which claimed sixty nine
precious lives. As the House was not
in session till today, I could not make

this statement carlier.

2. The illfated Boeing 737 aircraft
-of the Indian Airlines was on a sche-
- duled flight IAC-257 from Calcutta
1o, Jmphal direct on 16th August,
1991 It was under the command of
- Capt. S. Halder with Capt. D. B. Roy
Chowdimry as the Co-pilot. Besides
four aithostesses, there were sixty two
pwnﬂdmmfamwboardﬂw
aitcraft. The fight had left Calcutta
on tiae at 11.52 hours and was sche-
duled to arrive #t Imphal at 12.55
hours.

At 1241 hours, the: aircraft had

bom‘chndl’lytquirTnﬁcCon
{ATEC) Imphel 10 make an Instru-

ment Landing System (ILS) approach.
The presceibed visibility minima for

two kilometres whereas the visibility

-at that time was seven, kilometres. -

At 12.45 hours, i.e. five to seven
minutes approximately before the land-
ing, the aircraft had .reported to the
ATC, Imphai that it was commencing
procedure turn at 5000 feet for the
ILS landing. This was the last contact
between the aircraft and the Air Traffic
Control (ATC) and thereafter no con-
tact could be established by the ATC
with the aircraft. The ATC had asked
two other aircraft of Indian Airlines—
an Airbus A320 which was just air-
borne and a Boeing 737 which was
due to depart from Imphal at that time
to establish contact with the aircraft,
but they also could not do so.

In accordance with the prescribed
procedure, ATC Imphal initiated
search and rescue operations for the
missing aircraft around 13.10 hours.
The assistance of the Air Force and
para-military organisations in the area
was called for to search for the missing
aircraft. However, bad weather condi-
tions for helicopter operations and
difficult terrain hampered the search
and rescue effort. It was only around
17.00 hours that a wireless message
was received from the State Adminis-
tration that the aircraft had crashed
in the Thangjing hills about twenty
five miles South-West of the Imphal
airport.

As night landing faciliies are net
available at the Imphal airport, I flew
to Calcutta the same evening and from
there reached Imphal by.7 a.m. -on.the
7th August 1991 by 3 speeial plane
accompanied by senior officials of the



